
J&X PCC

Jammu and Kashmir
Pollution Control Committee
' chairman8Tjkspcb@gmail.com

membersecretaryj kspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Compte,
Transport Nagar, Jammu, 180 00(

Sitk Factory Roar

Rajbagh, Srinagar, 190 00i

The Consultant Judicia[,
Hon'bte NationaI Green Tribunal,
Principal Bench,
New Dethi.

No: JKPCC/NGT/O A 1211/251 t1 t 9 Date:- 03 -1 2-2025

Sub:- Report on behatf of Jammu and Kashmir Poltution Control
Committee pursuant to Hon'ble Nationat Green Tribuna[, order
dated 24-09-2025 passed in OA No. 1211 ot 2024 titted Raja
Muzaffar Bhat V/s Union Territory of J&K & Ors."

Sir,

ln compliance to the directions of Hon'bte National Green Tribunat,
Principat Bench, New Dethi order dated 24-09-2025 passed in OA No. 1211
of 2o24 titled Raja Muzaffar Bhat v/s Union Territory of J&K & ors.,,, the
report of the J&K Pottution ControI Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record
and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,
Enct:- As Above.

t,hhv
(Dr. R. G{pinath) tFS
Member Secretary
J&K PCC
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 1211 of 2024

IN THE MATTER OF Raja Muzaffar Bhat Vs UT of f&K & Ors.

Report on behalf of fammu and Kashmir polrution contror
committee pursuant to Hon'ble National Green Tribunal order
l-ateg ?4-09-2025 passed in 0.A No.72LL_2024 titled ,.Raja Muzaffar
Bhat V/s Union Territory of fammu & Kashmir & Ors.,'

Background: -

The Hon'ble National Green Tribunal (NGT) was pleased to pass

following directions vide its order dated z4-og-2ozs in the o.A No.

7277/2024 operative part of which is as under: -

"We are of the view that this committee should canyout the
work under the supervision and guidance of an independent
committee. Hencg we form a /oint Committee Comprising of Member
Secretary /AKPCC RA MoEF&CC, Chandigarh and a Nominee of the
Expert by Directo4 GB pant Institute. The Member secretaryl /&Kpcc
will coordinate in this joint committee. The joint committee wilr
ensure that committee constituted by Deputy Commissione4 Budgam

by the order dated 27.0A.2025 assesses the damage caused due to
mining/short-term permity'ltegal mining by taking into account all
the relevant factors and consideration and also ascertain the persons

responsible without showing any favour or bias towards any person.

If need ariset joint committee formed by the Tribunal can send its
representative to the spot when the verifications is done by the five
members joint committee appointed by Deputy Commissione4

Budgam."

Page 1 of 3V
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Status Report:

In compliance to the aforesaid order of Hon'ble National Green

Tribunal issued on dt.24-09-2024 in OA No. 1211 of2v24, the report of

the J&K Pollution Control Committee is as follow:

That Director In charge, GB Pant, National Institute of

Himalayan Environment was requested to share

nomination of the expert along with contact details of the

nominee vide this office No. f KPCC/Sc./OA-

1.21.1./2024/7282; dated: 27.09.2025 followed by

Reminder vide No. IKPCC/Sc./OA-7271/2024/1359;

dated: 17.10.2025 and IKPCC/Sc./OA-1271, /2024 /7563;
dated: 15.11.2025 (Copies enclosed asAnnexure 1-3) .

That Deputy Commissioner Budgam was requested to

share the timeline for assessment of damage caused due

to mining/short-term permits and Regional Director f&K

PCC, Kashmir was nominated to join the committee

during verification of the same vide this office No.

IKPCC/Sc./OA -1217-2024 /25 /7567-62; dated:

75.11.2025 followed by Reminder vide No.

IKPCC/Sc./OA-1211-2024 /25 /1.670-72; dated:

29.17.2025 (Copies enclosed as Annexure 4-5).

That GB Pant National Institute of Himalayan

Environment has nominated Dr. Sandipan Mukherjee Sc.

'E'and Head, Ladakh Regional Centre, NIHE Leh, Ladakh

as an expert for the committee vide mail dated:

20.11.2025(Copy enclosed as Annexure 6).

Reply from Deputy Commissioner Budgam is still awaited.

1

2

3
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Praver:

In the premises, it is therefore respectfully prayed that the report

may kindly be taken on record before the Hon'ble National Green

Tribunal for consideration.

L"-
Dr. n. doflinath,IFS
Member Secretary
J&K PCC

Page 3 of 3
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- __Jammu and Kashmir
Follution Controt Committee

chairmangTjkspcb@gmail com
nrembersecretaryjkspcb@gmail.com

0191 _ 2472881,2476925

EY&SWTsA

A'r,ne*' I

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

'::11 r'- "

'.- :- - .-t-- ,:r. i. -,.

The Director Incharge,
GB Pant
National Institute of Himalayan Environment.

No: JKpCC/Sc./OA_1 211/2024t DSL Dated:_ Ll _Og-2025
sub:- o'A No' 1211/2024 (1.ANo.329/z0zs & 4s4/zoz,)titred,.Raja Muzaffar Bhatv/s Union Territory of fammu & Kashmir & ors.Ref:- Hon,bte order AatecLZ+-6 g-iOZS

Sir,

Please refer to the subject and reference referred above. rn this connection, r am toconvey that Hon'ble NGT have issued following directions in o.A No. 121 1/zoz4[l.A No.329 /2025 & 484/2024) titled "Raja Muzaffar Bhat v/s Union Territory of fammu & Kashmir& Ors. vide its order dated Z4th Sept. ZOZS.
"we are of the view that this committee shourd carry out the work under the supervisionand guidance of an independent commiftee. Hence, we form a Joint committee comprising ofMember secretary, J&K pcc ,R0, MoEF &cc, chandigarh and a Nominee of the Expert byDirector' GB Pant lnstitute' The Member secretary, J&Kpcc wiil coordinate in this jointcommittee' The ioint committee wilt ensure that committee constituted by Deputycommissioner' Budgam by the order dated 27.08.202s assesses the damage caused due tomining/short-term permit/illegal mining by taking into account att the rerevant factors andconsideration and also ascertain the persons responsibre without showing any favour or biastowards any person' If need arises, ioint committee formed by the Tribunar can send itsrepresentative to the spot when the verification is done by the five members joint commiffeeappointed by Deputy Comntissioner Budgam,,.

" Let report be submitted by the ioint committee within 10 weeks,,.In the light of above' you are requested to share Nomination of the expert arongwith

il:ilfir:ffiI 
Nominee ro this office bv or before os_1.0_2025 for further needfur

Yours faithfutty,

9Fgh,*d-
lunansham Singh)JKAS

/)-laemaer secretary a-l.q , 2sl,.
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Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmait, com
membersecretaryjkspcb@gmail com

0191 -2472881,2476925

WTSA

finael--L

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

NEW DELHI 7$?4

The Director Incharge,
GB Pant
National Institute of Himalayan Environment.

N o : J KPCC/Sc./OA -1 21 1 I 2024t I 359 Dated:- l1-to-zozs

sub:- o.A No. LztL/zoz4 (t.A No. 3zg/zozs & 484/zoz4) titled ,,Raja

Muzaffar Bhat v/s union Territory of f ammu & Kashmir & ors.
Sir,

Please refer to your office Mail dated 06th oct. 2025 on the above quoted

subject. ln this communication, please find enclosed herewith copy of the order

and notice issued by Hon'ble NGT in the matter of oA 121,L/2024.

Yours faithfutl,y,

(Dr.R.G h) rFS

al/4ember retary
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1018125. 11:46 AM Gmail - ORDER passed in Original Application No. 121112024

Mem ber Secretary <membersecretaryjkspcb@gmail.com>

ORDER passed in Original Application No. 121112024
1 message

eTlft-fr oEr{frf Judiciat Section <judicial-ngt@gov.in> B October 2025 at 11:36
To: membersecretaryjkspcb <membersecretaryjkspcb@gmail.com>, Brij Sharma <membersecy.pcb@jk.gov.in>,
chairmanSTjkspcb <chairmanSTjkspcb@gmail.com>, Ravi Kesar <chairman.spcb@k.gov.in>, Deputy Director General of
Forests <ronz.chd-mef@nic.in>, Director <psdir@gbpihed.nic. in>
Cc: dcbadgam <dcbadgam@gmail.com>, budgam-dc <budgam-dc@jk.gov.in>, dicbudgam <dic.budgam@k.gov.in>,
badgam <badgam@nic.in>

Respected SirlModom,
f om directed to forword o copy of the Order doted ?4/O9/2O25

Possed in Originol Applicotion No. 1211/2024 (I.A. Nos.3?9/?O?5 & 484/2024) Rojo Muzoffar
Bhot Applicont Versus Union Territory of Jommu & Koshmir & Ors. Respondent(s). for your kind

perusol & necessory oction.

ft is olso intimoted hove thot, hencef orth no pleodings/ repor't/ documents etc in pending cose will
be accepted except through E-f iling module of NOT.

Pleadings/ report/ documents, etc. f iled thraugh E-mail will not be taken on recard, unless otherwise

directed.

+l-{fiq / Regords

T{rqqf(ldT 6nfuq / Consultont (Judiciol),.

Trtr 6kd 3{Rro.TUI / Nqrionol Green Tribuno! ,

9EI;T eTfqftd / Principol Bench t
T{ frd / New Delhi - 110001 .,

TJ
Raja Muzaffar Bhat.pdf
119K

-

g*j S^urzlt^ s cf,r
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https.//mail.qoosle.com/mail/u/0/?ik=976e96850"*ui"*=ot&search=all&Dermthid=threadj:184539266311 21 36833%TCmsqJ:1 845392663112136. . . 111
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Item No. 25 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 12 ll / 2024
(1.A. Nos.329 /2o2s & 484 /2024)

Raja Muzaffar Bhat

Versus

Union Territory of Jammu & Kashmir & Ors

Date of hearing: 24.09.2025

Applicant

Respondent(s)

CORAM: HON'BLE MR. JUSTICE PRAI(ASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHTL VEL, EXPERT MEMBER

Applicant: Mr. Saurabh Sharma, Adv. for Applicant
Respondents: Mr. Gautam Singh, Adv. for UT of J&K

ORDER

l. In this Original Application (OA), applicant has raised the issue of

illegal and unscientific river bed mining in river Sukhnag, District Budgam,

Union Territory of Jammu & Kahsmir.

2. Learned Counsel for the applicant has pointed out agenda item no.5

of minutes of meeting of District Level Single Window Committee dated

02.11.2022 and has submitted that the Deputy Commissioner, Budgam

himself has directed for issuance of clearance for extraction of boulders

from Sukhnag nala. He has further submitted that on account of such

illegal mining, trout fish farmers have suffered from huge loss and in this

regard, he has referred to the communication which was sent by Director

Fisheries, Jammu and Kashmir to Member SecretarSr, Jammu & Kashmir

Pollution Control Committee (J&KPCC) dated 07.01.2025 (page 78l'

wherein it has been mentioned that:

" l. That Sh.Peerzada Ragees R/ O Soil Beenua is a progressiue Trout
Fi.sh Farmer registered uith the Department of Fbher.es and the

1
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Source of water supply to his Trout Fish farm is Sukhnag Riuer. As
per record"s. duing the tnteruentng ntght of 23rd and 24th Mag
2024, he hc"s suffered the loss of 2OOO No. of Trout Fish stock due
to diuerston/ disruption of water supplg to his Trout Fish farm,
cqused by tllegal mining in the iuer during the night hours. The fi.sh
stock lost utas of saleable size ranging from 250 grams to 350
grams and the estimated biomass of the fi.sh loss is approximatelg
600 Kgs which amounts fo Rs. 3.00 lacs @ Rs. 500/-per kg. The
documents substantiating the facts are enclosed herewith."

3. He has submitted that loss and damage which has been caused on

account of such illegal mining is required to be assessed, responsibility is

required to be fixed and restorative measures are required to be taken.

4. Learned Counsel appearing for UT of J&K has referred to the stand

which has been taken by respondents no. 1 and 2 in their action taken

report dated 15.09.2025 disclosing that no fresh short term disposal

permits have been issued and action has been taken against the persons

involved in illegal mining. The stand of respondents no. 1 and 2 in their

report dated 15.O9.2025 is as under:-

"9. That it is respectfullg submitted that at present, no mining is being
Collite carried out on the basi.s of Short-Term Permtts and no fresh
Disposalhaue been issued. Further, allmining actiuities in Sukhnag
Permits Nallah stand stopped.

10. That it i.s apt to mention herein that the District Mineral Offtcer,
Budgam has also taken stringent action agatnst illegal mining
under law. From January 2024 to August 2025, 215 uehicles haue
been seized, penalties amounting to Rs. 29.36 lakhs realized, and
26 FIRS lodged against habitual offenders. Surprise inspections
and raids are being conducted regularly to check illegal mining.

1 1. That, in further compliance uith the directions of the Hon'ble
Tibunal Dated: 29.07.2025, the Deputg Commbsioner, Budgam
(Respondent No. 2), uide Order No. DCB/ARA/CC/2025/ 1572-78
dated 27.08.2025, has constituted a Committee to assess fhe
damages caused due to Mining in Sukhnag Nallah. The said
Committee is presentlg carrying out the assessment, and its report
shall be filed immediately uporu completion. A copy of the said order
27.08.2025 is enclosed here uith as Annexure-V1,"

5. Order dated 27.O8.2025 issued by Deputy Commissioner, Budgam

reveals that a committee of five members under the Chairmanship of Sub-

Divisional Magistrate, Beerwah has been constituted to ascertain the

2
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extent of damage caused due to mining/short-term permit

operations/illegal mining. The five members of the said committee are as

under;-

" l.Executiue Engineer, Flood Sptll Channel Diuision Narbql -
Member,

2. Diuisional Forest Officer (DFO),Budgam - Member,

3. Block Deuelopment Offtcer ,Beerwah and Sukhnag-Member,
4. Dtstict Mineral Offi.cer, Budgam (DMO)- Member,

5. Asslstant Director, Fisheries, Budgam - Member".

6. We are of the view that this committee should carryout the work

under the supervision and guidance of an independent committee. Hence,

we form a Joint Committee Com of Member J

MoEF&CC, Chandigarh and a Nominee of the Expert by Director, GB Pant

Institu The Member Secretary, J&KPCC will coordinate in this joint

commi

the five members

ttee.The
/

joint committee will ensure that committee constituted by

Deputy commissioner, Budgam by the order dated .27.o8.2O25 assesses

the damage caused due to mining/short-term permit/illegal mining by

taking into account all the relevant factors and consideration and also

ascertain the persons responsible without showing any favour or bias

towards any person. If need arises, joint committee formed by the Tribunal

can send its tative to the spot when the verifications is done by

t ttee appointed Deputy Commissioner,

-!:ragaft-

7. Let report be submitted by the joint committee within 10 weeks

8. List on 9.12.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

September '24,2025
Original Application No. 12 ll 12024
(1.A. Nos.329 I 2O2s & 484 I 2024).

JG.

3
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J&K PCC
Yammu and Kashmir

Pollution Control Committee
chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

vhmr

*ru"r-+'3

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Director Incharge,
GB Pant,
National Institute of Himalayan Environment,
Almora, Uttarakhand

No.: f KPCC/Sc./0A-7217-2024 /25 l<6t Date: ){ 17-2025

Sub: O.A No.l2lt-2o24 [I.A No. 329/2025 &484/2024) titled "Raia Muzaffar
Bhat V/s Union Territory of fammu & Kashmir & Ors".

Ref: Hon'ble NGT order dated 24.09.2025.

Sir,

With reference to this office No. |KPCC/Sc./OA-1271/2024/1359; dated:

17.70.2025, I am directed to request you to share the nomination of the expert

along with contact details by or before 20.77.2025, for further necessary action in

this regard.

Yours faithfully,

rv,
\l

Neelu S

Principal Scientific OfEce

l&KPCC

220



J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

wII[#
Parivesh Bhavan, Forest Comptex
Transport Nagar, .Jammu, 180 006

Sitk Factory Road

Rajbagh, Srlnagar, 190 008

Deputy Commissioner,
Budgam.

No.: JKPCC/Sc./0A'7217-202+/25/t$61'52 Dare:15-ll-2025

Sub: O.A No. l2l1-2o24 (l.A No, 329/2025 & 48+/2024) titled "Raia Muzaffar Bhat V/s

Ref:

S ir,

Union Territory of fammu & Kashmir & Ors".

Hon'ble NGT order dated 24.09.2025.

Kindly refer to the subject in reference above. In this connection, I am directed to submit

that Hon'ble NGT have issued following directions in its order dated 24.09.2025.

"We are of the view that this committee should carryout the work under the supervision and

guidance of an independent committee. Hence, we form a loint Committee Comprising of

Member Setetary, I&KPCC, RO, MoEF&CC, Chandigarh and a Nominee of the Expert by

Director, GB Pant Institute. The Member Secretary, JAKPCC will coordinate in this ioint

committee. The joint committee will ensure that committee constituted by Deputy

Commissioner, Budgam by the order dated 27.08.2025 assesses the damage caused due to

mining/shorc-term permit/illegal mining by taking into account all the relevant factors and

consideration and also ascertain the persons responsible without showing any favour or

bias towards any person. If need ariseg joint committee formed by the Tribunal can send its

representative to the spot when the verifications is done by the fve members ioint

committee appointed by Deputy Commissione, Budgam".

In light of above, you are kindly requested to share the timeline for assessment of the

damage caused due to mining/short-terms permits while considering all relevant factors as also

the persons responsible. Regional Director J&K PCC Kashmir shall join the ioint committee

during verification of the same.

ours faithfully,

,\r' t-
Neelu
Principal Scientific Offi cer

l&K PCC

Copyto the: --i. 
Regional Director, f KPCC, Kashmir for kind information'

Arve-l-''1

w*--\t-A
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J&K PCC
Jammu and Kashmir

-nllution Control Committee
chairmanSTjkspcb@gmait,com

membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

wrtrH

$xxe*-g

Parivesh Bhavan, Forest Comptex
Transpon Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Deputy Commissioner,
Budgam.

No.: fKPCC/Sc./OA-LZLL-ZOZ4/ZS/K1o -t> Datel)S_LL_ZOZS

Sub: O.A No. 1211-2024 (t.A No. ZZ9/2OZS & 4g4/2O24) titled ,,Raia
Muzaffar Bhat V/s Union Territory of Jammu & Kashmir & Ors,,.

Ref: J KPCC/ Sc./OA- 1 2 1 1 -Z 024/2 S/ 1 561 -62 ; dated : 1 S. 1 1.2 0Z S.

Sir,

with reference to the subject cited above, you are again requested to
share the timeline for assessment of the damage caused due to mining/short-
terms permits while considering arl relevant factors as arso the persons
responsible. The case is listed on09.LZ.ZOZS.

Regional Director J&K pcc Kashmir shail join the joint committee during
verification of the same.

Yours faithfully,

Dr. R. ath, IFS,
Member ecretary

py to the: -
L. Regional Director, fKpcc, Kashmir for information and necessary action.
2. Dr. Sandipan Mukherjee, Scientist-E & Head, Ladakh Regional Cire Centre,

NIHE, Leh Ladak [Expert from NIHE) for information.

Co

l
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11121t25.3:25 PM Re: OA No. 121"i of 2'24titled Raja MuzaffarBhat Vs UT of J&K & O*&{-

- Re: OA No. 1211 of 2024 titled Raja Muzaffar Bhat Vs UT of J&K & Ors.
vz emails

PSDIR < psdir@gbpihed.nic.in >

Thu, 20 Nov 2025 6:21 16 Ptt/ +0530

To

Cc

"Ku ma r Ga nesh "< mem bersecy-j kpcc@j k. g ov. i n >

"idbhatt.gbpihed"<idbhatt@gbpihed. nic.in>,"sandipan"
<sandipan@gbpihed.nic.in>,"Sandipan Mukherjee"
<sa n d i pa n m u kh e rj ee @ h otm a i I . co m >, "d rraj es hj os h i "
<dr. rajeshjosh i@gmai l.com>

Dear Sir,

In the matter of OA No. 121L of 2024 titled Raja Muzaffar Bhat Vs UT of J&K &
ors., I am nominating Dr. sandipan Mukherjee, Scientist-E & Head, Ladakh
Regional Centre, NIHE, Leh Ladakh (mobile: 8859149537) as an expert
independent Committee.

With best regards,

I.D. Bhatt

GL on{.d. r{gtor. r.D. Bhatt

frt{rdt grrfrioi r""tor r nch a rse
.ilB-< qqdq rid r$q Rqrffi qqfflnr €Rlrq
G.B. Pant National lnstitute of Himalayan Environment (NIHE)

(qgfflut, T{ q-q qoflg qftEf,{ qzrcq. qrcd sw-R @l gs.ETtlfl vernr
(An Autonomous lnstitute of Ministry of Environment, Forest and Climate Change, Government of lndia)

al$ - o-eT{qe, qdr,sT - 263 643,sfl{-tti9, qr{d
Kosi-Katarmal, Almora - 263 643, Uttarakhand, lndia

adHIEZ I wcbsite: htp:4gbpihed.gor,.ir.r

---- On Mon, 17 Nov 2025 72:23:38 +0530 Kumar Ganesh <membersecv:
jkpSg@jk.gov.in > wrote ---

Sir,
Kindly find attached IKPCC letter No. JKPCCISc/OAL2I7'2024125l1563 dated 15-

tt-2025 regarding subject for information. ^ 1 A 't 6 c'

with regards
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11121t25,3:25 PM Re: OA No. 1211 of 2024 titled Raja l\Auzaffil Bhat Vs UT of J&K & Ors.

Kumar Ganesh < membersecy-jkpcc@jk.gov.in >

[/on, 17 lrlov 2A25 12.23:39 PM +0530

To "psd ir"< psd ir@g bpihed. n ic. i n>, "id bhatt"<id bhatt@gbpi hed. nic. i n>

Cc "an u rad hapcb"<anu rad ha pcb@ g mai l. com>, "mem bersecretaryj kspcb"
<membersecreta ryj kspcb@g ma i l. com >

Sir,
Kindly find attached JKPCC letter No. JKPCC/Sc/OAl2tl-2024/25l1563 dated 15-
L1-2025 regarding subject for information.
with regards

1 Attachment(s)

oa 1211 to GB PANT_OO2.pdf
486.8 KB

about:blank 2t2
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22t1112025.1254
oANo.l2llof2024titledRajaMuzaffarBhatVsUTofJ&K&ors.-anuradhapcb@gmail.com-Gmail

From : PSDIR < psdlr@s bpi-hed,-Dle.ir
.ro: "Kurn^r GanEsh" < membersecy:i kpsgQik 'gov'i n >

cc: ,,idbilatt. sbpihed,,< idbhatt@g bpjhcd=nj-E..1-n >, ,'sandipan" <sandip:n@sbpj-hcd=niE tn >, "sandipan Mukheriee" <sandip-elrngkhcIee@hotmail'com >'

"drraieshioshi" < d r. rajeshjoshi@9ma il'com >

Oate: fnu, 20 Nov 2025 18:21:15 +0530
iutiect: rie: oA No. LzLr of 2024 titled Raja Muzaffar Bhat Vs UT of l&K & ors'

==== ======== Forwarded message

Dear S ir,

In the matter of oA No. lztl of 2oz4titled Raja Muz-affar Bhat vs ur of J&K & ors., I am nominating Dr' Sandipan Mukherjee, scientist-E & Head'

LadakhRegionalcentre,r'uHr,r.enr.aaatn(mooite:8859149537)asanexpertindependentcommittee.

En on€.d. HElDr. l.D. Bhatt

fitsrf qHr$/oirector lncharge

fk< qe{ q( rTSq ftlcrd$ qqf-dirr €q{H
G B Pant National l;stitute of Himalayan Environment (NIHE)

rqufu{ur d-{ Ed qe?IFI qkd-d{ d7l-dq, ql-fd {I{i5R oI qtF Er{If, se{rl
)ii^*l.rtiJ rr"iituti oi urin,"rrv or Environmenr, Forest and ctimare change, covernmenr of lndia)

atS - oeRq-d. o{etgr - 263 643' SiRl-{is, qRd

Kosi-Katarmal, Almora - 263 3, Uttarakhand, lndia

i-Eqf{d t website: !gp/g[p-i!g!.gor.in

With best regards,

I.D. Bhatt

https://mail-google.com/mail/u/O/#inbo'FMfcgzocqtxvRRMpghXkcwbzggmhBHpp

1t1

(
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